MC(WP(C)No.(SH)274/2013
In WP(C) No.(SH)62/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

Heard Mr. SP Sharma, learned counsel for the
applicants and Mr. K Khan, learned counsel for the respondent No.1.

This is an application for impleadment of the applicants
7 in numbers as respondents No.10, 11, 12, 13, 14, 15 & 16
respectively in the connected writ petition. Perused the present
application, the applicants 7 in numbers are allowed to be impleaded
as respondents No. 10, 11, 12, 13, 14, 15 & 16 respectively in the
connected writ petition i.e. WP(C)No.(SH)62/2013.

The Registry is directed to make necessary correction
in the Cause Title.

The petitioners have to file a recast writ petition within a
week from today.

In view of above, Misc. application is allowed.

CHIEF JUSTICE (ACTING)



WP(C) No.(SH)62/2013
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)

22.08.2013

By an order of this Court dated 22.08.2013 passed in
MC(WP(C) No.(SH)274/2013, the applicants seven in numbers had
been impleaded as respondents No.10, 11, 12, 13, 14, 15 & 16
respectively in this writ petition.

The petitioner should file the recast writ petition within a
week from today.

Issue Notice to the newly impleaded respondents
returnable within four weeks. Steps by registered post with AD within
six days.

List this case again on 19.09.2013.

CHIEF JUSTICE (ACTING)



WP(C) No.(SH)212/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

Mr. S Dey, learned counsel entered appearance on
behalf of the respondents No. 1 & 2.

Perused Office note dated 12.08.2013, none appears
for the respondent No.3 inspite of proper service of notice of the
present writ petition to her.

On the prayer of Mr. S Dey, learned counsel for the
respondents No.1 & 2, further three weeks’ time is granted for filing
affidavit-in-opposition.

List this case again on 12.09.2013.

CHIEF JUSTICE (ACTING)
Lam



WP(C) No.(SH)213/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

Mr. S Dey, learned counsel entered appearance on
behalf of the respondents No. 1, 2 & 3 prays for four weeks’ time for
filing affidavit-in-opposition.

The prayer is granted.

None appears for the respondent No.5 inspite of proper
service of notice of the present writ petition to him.

Await service report for the respondent No.4.

List this case again on 19.09.2013.

Interim order passed on 25.07.2013 shall continue until

further orders.

CHIEF JUSTICE (ACTING)
Lam



WP(C) No.(SH)239/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

Heard Mr. AS Siddique, learned counsel for the
petitioners and Mr. KP Bhattacharjee, learned counsel appearing for
the respondents No.1 & 2.

Issue Notice returnable within four weeks.

Petitioner is to take steps for service of notice to the
respondents No. 3 to 13 by registered post with AD within five days.

List this case again on 19.09.2013.

CHIEF JUSTICE (ACTING)



WP(C) No.(SH)289/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

List this case in the Admission Column on 05.09.2013.

CHIEF JUSTICE (ACTING)
Lam



WP(C) No.(SH)275/2012
With WP(C)No.(SH)299/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH,
CHIEF JUSTICE (ACTING)
22.08.2013

Mr. VGK Kynta, learned senior counsel appearing for
the petitioners prays for four weeks’ time so as to enable the parties
for coming to an amicable settlement outside the Court.

The prayer is granted.

List these cases again on 19.09.2013.

CHIEF JUSTICE (ACTING)



